| TEM NO 32 COURT NO. 7 SECTI ON X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
IA No.3 IN ClVIL APPEAL NO(s). 3881 OF 2009
MAHANT RAMANAND CHELA Appel | ant (s)
VERSUS
STATE OF UTTARANCHAL & ANR Respondent ( s)

(Wth appln(s) for intervention and with office report )
Dat e: 21/09/2010 Thi s Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE HARJI T SINGH BEDI (I N CHAMBERS)

For Appellant(s)
Sushi |l Kumar Jain, Adv.

For Respondent (s) A. P. Sahay, Adv.

Jatinder Kumar Bhati a, Adv.

s S5 %

S.R Setia ,Adv. (NP)

UPON hearing counsel the Court nmade the foll ow ng
ORDER
The | ear ned counsel for t he State has no
objection in allowing the application for intervention.
The applicant as respondent be included in the
civil appeal.
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